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For the zprlicant ees SHRI W. WAL

Focr the Pespondents ese SHRETI M. RATIQ

FEE HOM'SLE MP ., B.5. MaMaJar, MEMSER (A).

applizant Laxman Singh has £ilsd this application /s
19 of the administrati ve Tribunals Ack, 1935, against the
verbal ordsr dated 1,7.91. The zpplizant was worling &8 Asstn.
Helwal in the SLO Co-coerstive Cantsen, Weatern Pailway, ajmer,

sipce 1,11,738, Ip pursnance of the jaelgsment of the Hon'ble

Ilon=3tatutory rzoognised canktzens should e treated as Roilway

gervants w.e.f. 1.34.90. T

'.J.

applicant £or medizal examination. The Medical Officer vide
hisz re“of+ found him un€it for category C-2. The aoplicant
subamitted 2 represenktakicn dated 24.41.91 (Znrnexare a-4).  On
the sams he was re-zcamined and was again found medioclly
unfit for Category C=2 (Annexure a-4). The apolicanty services
wer: acoordingly terwminated from 1.7.91. The aposlicant has
challnsged the order of termination and haz prayzd that he may

.
Iz fresatad a3 oontinuge in serfice with all consesgaential

2 The respondants in theic reply hawve stated that the
grm—enployees of the ﬂwn-utd_3t017 REFujn156J ComIperat iva

Canteen ghvwalkd-ke troztsd =
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g F2i lzﬂu 2eyvants w.eof. 1.4
wers zlso subject the ralszs of rﬂlley adminiztration agpolics-
ble to +the other railuvay zmployess of the comparablde siatus.
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The applicant, as such, was s2nt £2r wedical zmaminat ion against

- T ¢ 1
the lowest maldizsal category bak waz nok found fit for any

medical eztegory hy the competsnt Railuay Doctor.

3. - 72 have hzard the 2 HNSS acunsel £or the parktiss. The
lzarnzd =cunssl for ths applicant has strszsed that no standands
itnesz have Leen prescorinsld for Assistant Halwal

however erplained
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that C=2 iz thz lowsst cat
}mn»bqw
ahsznos of any specific peaswh Lhe applicant was regquired to

pass.th: medical examination in the lowest catagory. Sincz the

applizant haz bzen found by the Madical Gfficzr to be unfit for

gven the. lowest ootegory <of medical sxamination for the railsay
emzloye=s, it ia not Druper for the Tribunal o inktzrfers in the

matter. The applicant has not allsged apy viclation of the

pavmsnz oL the ritosnchment compensation and other viclation of

Section 2% of the Induatrizal Lispakes ackt,. bot this cannck be
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Lezann talen in the OA. Hiwever,
’ .

fresh agpslication on theez
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i€ hﬁASG zdviged, in accordance with law.

4, There is no force in the G2 and ths same is dismiszs]

azcordingly,. with no order az to costs.
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( B.B. MAH.JAN ) . [ D.L. MIHTA )
MEMBER (A) VIZE Z3HEATIRMAN




